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CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH .

Ne MA 315 ef 97
(oA 294 of 97)

Present ¢ Hon'ble Mr.lustice A.K.Chatterjes, Vice-Chairman

Hen'ble Mr.M.S.Mukherjee, Rdministrative Member

UNION OF INOIA & ORS,

vs
CHANCHAL CHAKR ABORTY

Fer the gpplicants Nr.W.S.Baharjea, couns el

Fer the reSpandents‘: None

" Heard on : 3,9.97 Order on ¢ 3,9,97
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AsK, Ch)actta'rje'e, Ve

| This“is an application fer extension of time for implee
ment ation of the order iaSséifin A 294 of 97, In the sgid judgment
an.erder was paséed &n 11,6,97 to dispese of the appeallby the Appe-
11l ate Autﬁefity within 4 yeeks from the date of communication of the

erder, The instant application filed by the respendents prays for

“extension of time by 3 menths from the date MA is filed i.e. 6,8,97.

- Hearing the counsel faer the applicants in the instant apﬁlibatioh and ‘

considering the nature ef the case ues extend the time for implement ation

of judgnent by 30.11.97, MA is therefere dispesed of,

ey Lo
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